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Mew Delhi this the 3rd day of pugust, 1999 EQJ\ J
Mon hla Smt. Lakshmi gwaminathan, Mamber (J)

Hon ble Sh. S.P. Hiswas, Member (A)

ok, Namburi Jawahar Babu,

5/0 Sh. Mamburi Durvasa Rao,

fdo Room Mo L 0-3, Indira Ganghi
pational Forest Academy.

Mew Forest Post,

Dehradun {UP) . B

Applicant
{(through Sh. 0.5. 3inha -Mot present sven on second call)
WSS

1. Mnion of Tndia through

searetary, Ministry of

Environments & Forests,

paryavaran Bhavan,

ren Complex, Lodil Fatate,

raw Delhi.

o rector, Indira Gandhi National

Eorest Academy. New Forest Post,

Dehradun (UF) . wm Respondants
[through Sh. ¥, 5. R, Krishna, advocate)

‘ ORDER {DRAL S
Mon®ele Smi. Lakehmi Swaminathan, Memer{Jd)

The applicant in this application iz agarieved by
the respondents action in not allocating hig homs cacr e
anchra  Pradesh and instead allocating Bihar caddre. b
has also  stated that he belongs o Sehedulad  Casnte

commsn Ly .

g None has appeared for the applicant aven o
the second call. We have carefully perused the pleadings
ard  heard  the submissions of ahri  Y.3.R. wirishna,

learned counsel for the respondants.
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The respondents  have asubmitted  that 4

applicant  has been allocated to the Bihar cadre in  the



,«" ' R l."'(

Indian Foreign service in accordance with the provisions
taid down  Tor cadre allocation. shri Krishna, tearned
counsel for respondents has submitted that the criteris

1

for allocation has since beaen upheld by The Hon kle

sypreme  Court In Uﬁion of _India & Q£§$Wmiﬁxww§bﬁmwwﬁéi¥&‘
Yadav.,  1AS & 0Ors. AT 1994051 S 54 M has,
therafaors, submitted that as phe respondents Fiaw e
momplimd  with the provisions of the rules as well as the

relevant guidelines in the matter of cadre allocation,

fhe Original application may be dismissed.

4., After careful considaration of the pleadinge

and  the submissions  of +hae learnead counsal  for  hhe

respondents, and also keeping in view the de

Mon®ble Suprame Court in Rajiwv wadav’s case (asupral, we

arz  unabls  To fault the action of the respondants 1IN
alloncating  the applicant o Bihar cadre. The mlaim  of

the applicant that he is entitled to éandhra P st

»

{home cadrs)  ON the basis of raservation hasg also oo
merit. The Original fpplication is accordingly

dismissad,. No order as to oosts.
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